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Vagc8 Advisory Board'* regarding the 
fixation ofhourR of work and rest intervals 
for agricultural labour; and

(b) whether the rcrcommendatit)ns 
made by the Hoard have been ac­
cepted ? ,

The Deputy MlnUter of Labour 
(ShH Abid AH): (a) Yes.

(b) The consensus of opinion ar the 
third meeting o f the Board was ll.atthere 
need not be any exemption ip the matter 
o f fixation of hours of work and rest ^
intervals in the case of agricultural employ­
ment. The recommendatiiip has been
brought to the n|>tice of State Governments 
for their consideration.

Shri Bahadur Sinch: What were 
the reconmiendations of the Board re­
garding the registration of the employees 
of agricultural labour and what is the 
limit of holding for that purpose?

Shri Abid AU : W< r̂kers employed 
in farms below ten acres need not be re­
gistered. 'rhat was the recommenda­
tion.

Shri B. S. Murthy : What de­
cision has been taken regarding the non­
implementation of the Minimum Wages 
Act in many of the States ?

Shri Abid A ll: This is administered
by the State Govermnents. I f  any par­
ticular incident is brought to our notice, 
we shall communicate to them.

Shri Veeraawamy : May I know
whether the State Governments hare 
accepted these recommendations ?

Shri Abid AH 1 This was communi­
cated to them only recently.

Shri Dhusiya : May I know whether 
these recommendatiors are appHMDf- to 
Government farms only or all farms^

Shri Abid A li: All farms.

Shri T. S. A. Chettiar : What are 
the recommendations that have been 
made ?

Shri Abid A ll: There need not be 
uny exemption in the matter of fixatioo 
of hours of work - that was the rec;»mm?n- 

dation m ii : .

Pakistan Foreign State-
menx

*Shri D«C. Sharma t 
Dr. Ram Subhag Singh: 
Shri Gridwani:
Pandit D.N. Tiwary:
Shri Shree Narayan Das :

*14̂ . Shri Raghunath Singh :
Shri GadiHngana Gowd :
Shri Debendra Nath Sarma : 
Shri Bansal :
Shri Bibhuti Mishra : 
ShriR.P. Garg : ^
Shri Krishnaeharya Joshi: ^

Will the Prime Minister be pleased 
to state;

(a) whether he had sent a letter to 
the Prime Minister ot Pafastan pro­
testing against the allegations made 
against India by the Pakistaii Foreign 
Minister in a statement on the 4th Octobcr,
1956 ; and

(b') if so, whether any reply has so 
far been received from Pakistan to that 
letter ?

The Parliamentary SecreUry to the 
Minister of External Affairs ( Shri 
Sadath Aii Khan): (a) Yes, Sir. A  
message pointing out the inaccuracies in 
Pakiptan Foreign Minister’s sfaumonr 
and stressing the facts was sent to the Pak­
istan Prime Minister on 5th October.

(b) N o, Sir.

Shri D. C. Sharma : May I know wiiat 
efforts have been made by the Hxtemal 
Affairs M inistry :

(a) to counter^act the propaganda in 
India and

(b) to counter-act the propaganda which 
Pakistan is carrying on in Wwt 
Asia in particular and in other

countries of the world in general ?

The Prime Minister and Minister 
of Bzternal Affairs (Shri Ja^aharldtl 
Nahm) t I think that, if the hon. Mem­
ber carefully reads the news published im 
the newspapers, he will realise that the 
efforts of Pakistan had been remaikably 
unsuccessfvl.

To t 'nflp-
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Shri B* S» Murtliy 1 Arising out 
of the answer given about the papers of 
Pakistan has the attention of the Prime 
Minister been drawn to the editorials #f 
seme of these papers alleging that the ̂  
lection of the Pakistani forces by Egypt |a 
due to the inifluence of India over Egypt?

Shri Jaw«h«r]|il : Ŷ s> fir.llia t is completely wrong. Any decision taken in that regard is taken by the Egyptian 
Government. India has had no s«y in the 
matter nor does it wish to interfe^ ir it. 
Kobody* can presume to say that Egyptian 
policy is la«d down at the suggestion «f 
India.

ShriB. S.Mnrthy: I want to know the 
remedy. What is the remedy for such un­
founded dilations and scurrilous ]>ro- 
paganda against India while India is doing 
her best for world peace?

Shri R. P. G a rg : May I know if the 
•Government is aware of the fact that the 

Muslim League also made similar allega- 
t̂ion in Karachi and its delegation made 
some efforts to meet some of the heads 

I of the foreign missions to demand a sepa- 
•rate homeland for Indian Muslims?

Shri ja w h a rla l Nehru : We did sec
 ̂report in the papers.

Shri Joachim Alva: What do the 
archives of the Government say about 
the present Foreign Minister of Pakistan 
Foroze Khan Noon ? Is Governmem 
aware that in 1945« made a very loud
declaration at a Muslim Lea^e meeting 
in Delhi itself that, if the British Govern­
ment did not concede the Pakistan demand, 

^Ihe/ would go into the arms of Soviet 
Russia?

Shri J«wa|uirlal Nahrn t The hoa.
Members’ memory is long enough not to be 
refreshed by me.

Shri Gidwani: Has the Government 
of India lodged a protest against the de­
monstration outside the (office of the Indian 
High Commission and the residents of the 
staff of the Mission in Karachi ard the 
burning of the efii^’ of the Prime Minister 
of India afier being taken in procession 
with some of the Musiim Leaguers in front 
of that procession ? If so what has been 
the reply ?

Shri Jawaharlal Nehru : Kcws of this' 
arrived. The Prime Minister was not 
greatly alarmed at thjs news and did not 
attach ^much importance to it except to 
point out to the Prime Minister of Pakistan 
that , while he had no objection to his 
eflSgy being burnt or dealt with in any 
other way, this kind of a thin̂ g did not 
create a good imptession on the people of 
India :

Qsi^al 3ericiiJtjBre JReaea|rch St«li^

*147. Shri Saidhw Gupta.: Will tl̂ e 
Minister of P;rodppPM be pleas«J t9 
refer to the replt given to the 
Question No. 1073 on the î jth AugUBt, 
1956, and state :

(a) whether the Central Sericulture Re­
search Station at Berhampore in Wett 
Bengal has since been znMde petmnent; 
and

(h) if so, from whi<  ̂date ?

The Dffiputy Minuter of Productin 
(Shlfi Staiflah W 'iixid
Orders declaring the Central SerijcuJtujtal 
Research Station, Berhampore, p̂ rnUi- 
nent have been issued on the 6th November*
195 .̂

Shri Sadhan Qupta: May I Impw
wljtether this means that all the employees 
of this research station who had be^ 
declare quasi-permanent from 1949 ^  
become permanent automatically? How 
is their service condition going to be aff^ed 
by this order?

Shri Satiah Chnndra: The question 
has already been examined and some of the 
staff declared permanent.

Shri Sadhan Gupta: May I know 
what proportion of the staff is ^ing to be 
declared permanem on the station having 
been made permanent?

Shri Satieh Chasdra t I have not got
all the figures here. Out of 31 posts of
class IV employees, eighteen have already 
been declared permanent.

Shri Sadhan Gupta : What about the 
other posts?

Shri Satiih Chandm: About ^  
other posts I cannot my The
question is being exsmmed.




